 Hen'ble Mr, Justice U.C,Srivastava- V.C.
Hen'nle Mr, K, Obayya —A.M,

: ~ §n the higher pestjyhas appreached the Tribunal praying that the
. 93C | st
£ _ 2 respendents be di“nt.gc.’la te give effect the panel dated 14.,10.87

e E
s R -

| ~ and premetien erder dated 13,10.87 and th t they sheuld net inter-

L]

WA i
fu:-)thl functisning ef the applicant as Labsratary Superintendant

| till the pepdency ef the present applicatien.
i 2e The applicant started his service as metallyrgical

Assistant and it appears that he has sarned varieus certificates

of recemmandatien and it appears that he was alse given a charge eof

il

the effice af Laberatery Superintsndant en which he was werking
may bs becauss he was M,S5c, and was :thnruiai qualified, The said

pest is the selectien pest, The selsctien fer the same was netified

B e

and 27 candidates including the applicants werse called fer the same.

The applicant appeared and qualified in the written test that dis;

= ity T [ i S T

why he was called in the jnterview, But in the intervisw hs was net
selected while sther junisrs were selected and the _easen fer ths
same appears te be that against 60 marks the applicant sscured

58 marks and accerding te the applicant he haes secured 60% marks

e i e =

in the written examinatien and that is why he was called fer
* interview which was a cenditien fer the same, Frem the swn decument

of the respendsnt, which has been filad by the applicant as Annexure

-] te the applicatien., 1t is apparent that the applicant was

qualified in the written examinatien and that is why he has callsd
fer intsrview, Theugh accerding te the respendents, it ie pecsuse
of ths senierity marks, the applicant could qualify in the written

«
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reconajideratien and accerdingly the respendents ars d.

? inte the recerd, In case the applicant secured 60 marks as has
asserted by him, he becemes entitled fer empanelient and premetien

Let this matter be censidered within a perisd ef three menths and in

& case the applicant secured 60 marks in the yritten sxsminatisn, he may

. 3

| be empanelled and given premetien w.e.f. dye date, b,t in cass he secure
’ = less than

} Et" / 60% marks, ebvieusly the applicatien shall stand dismissed, 1f the

@applicant is werking en adhec basis, it is fer the respendents te allew
him te centinue en the basis ef reqularisdétien, but the same may net bs

a!pgggg: subject matter eof this applicatien, Ne ebservatien in this

iy e ) e B s e

f behalf can be made, Ne srder as te the cests,
| be: %
| Mem “ﬁiftﬁ}}u—f~ Vice Chairman,
Dt 3 t 13, 1992,
(Dps) ‘
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